C A T. Bench, JAIPUR

Date of Order

MP 344,93 (in OA 377/92) Crders

12.7.93

*No o344 /93
. N0.135/93
Ho 136 /93

QM

Mr, Mahendra Shah s ‘Counsel for the applicant.
Mre VeS. Gurjar 3  Counsel fqg'the :esponéeﬁﬁé

. Heard the learnéd counsel fér the parties
2e Applicant's O.A. NOe 377/92;was dismissed
default on 28.10.92, He submitted the applicadon £
restoration oﬁ the ground that his lodal counsel hai
informed him about the transfer of the case from Jo¢
to Jaipur and he was ignorant about tﬁe date. He h:
further submitted that on 15111992, the copy of the
order was despatched and that order has not been rec
by him. He has further stated that he méde an ingui
through his father and he came to kno% about the dis
of the case. There is no .receipt abodt the delivery
the copy of the order despatched throdgh registered
In the facts and circumsgances, the délay 0> £1ling

M<P+ for restoration of the original application is

2 The original order dismissing the O.A. in
default is recalled.
3. The O.A. No. 377/92 may be restored to his

original number. As far as the second_petitlon is

'coﬂcerned, we would not like to pass any order and t

same is dismissed accordingly.

4. The O.A. may be listed for admission on 17
All the three MPs are disposed of accordingly.
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